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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
IN

ORIGINAL APPLICATION NO.26/2023/EZ
PI VANRAMCHHUANGI APPLICANT
VERSUS
UNION OF INDIA AND ORS ceveeennn. RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT,
FOREST & CLIMATE CHANGE (MOEF&CC), GOVERNMENT OF
INDIA, RESPONDENT NO. 1.

I, Mrs. Laetitia Jean Syiemiong, daughter of (L) Andrew Ranee, aged
about 49 years, working as Deputy Inspector General of Forest in the Ministry of
Environment, Forest & Climate Change (MoEF&CC), RO, Shillong do hereby

solemnly affirm and state as under:

1. That, the deponent in her official capacity is conversant with the facts of the

case and duly authorized to file the present affidavit of this Answering

&1 (Hsi)/
Deputy Inspector (:;\eneral of Forests (Central)
ORI, 99 U Sy uRady s5rer

*linistry of Environment, Forest and Climate Change

-~ wrafers, e / Regional Officn ¢
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2. That the Answering Respondent is filing this Affidavit in compliance with
the Hon’ble NGT Order dated 12.12.2025 passed in the extant matter.

3. That at the onset, I state that this respondent, Ministry of Environment,
Forest & Climate Change is the nodal agency of the Central Government for
the planning, promotion, co-ordination and overseeing the implementation
of India’s environment and forest policies. The primary objective of the
Ministry is the implementation of policies and guidelines relating to
conservation of the country’s forests, lakes and rivers, its biodiversity,

natural resources and wildlife.

4. That, the Applicant has been served with a copy of the said Original
Application along with the Affidavits filed by the respective Respondents in
which  the  deponent has vperused and understood  the
contents/allegations/averments/statements and / or tenor thereof made in the

said Application and Affidavits.

STATEMENT OF FACTS

5. That the ‘land’ is a subject matter of State Government. The forest areas and
the legal boundaries thereof are determined and maintained by the concerned
State Government. That being the repository of land records, State
Government has the primary responsibility to determine status of any parcel

‘d State

&1p (biir)/
Deputy Inspector General of Forests (Ceniral)
ygTERv, 99 Ud Sierarg QRER w3mer

“finistry of Environment, Forest and Climate Change
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and Central Acts and concerned Judgments and directions of the Hon’ble

Supreme Court.

6. That it is submitted that in accordance with the provisions of section 2(1) of
the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980, prior approval
of the Central Government is mandatory before any non-forest use of forest
land is ordered by the State Government. The relevant provisions of the

Adhiniyam are reproduced as under:

2. Restriction on the de-reservation of forests or use of forest land for
non-forest purpose— (1) Notwithstanding anything contained in any other
law for the time being in force in a State, no State Government or other
authority shall make, except with the prior approval of the Central

Government, any order directing —

(1) that any reserved forest (within the meaning of the expression "reserved
Jorest" in any law for the time being in force in that State) or any portion

thereof, shall cease to be reserved;

(ii) that any forest land or any portion thereof may be used for any non-

forest purpose;

(i) that any forest land or any portion thereof may be assigned by way of
lease or otherwise to any private person or to any authority, corporation,

agency or any other organisation subject to such terms and conditions, as

< g9 AR (Puid)/
Depuly Inspector General of Forests (Cc_entral}

Ministry of Environment, Farest and Climale Change
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(iv) that any forest land or amy portion thereof may be cleared of trees
which have grown naturally in that land or portion, for the purpose of using

it for reafforestation:

7. That section 3A and 3B of the Adhiniyam prescribe the penal provisions for
contravention of the provisions of the Adhiniyam. The provisions of section

3A and 3B are re-produced as under:

3A. Penalty for contravention —
Whoever contravenes or abets the contravention of any of the provisions of
section 2, shall be punishable with simple imprisonment for a period, which

may extend to fifteen days.

3B. Offences by the Authorities and Government Departments—

(1) Where any offence under this Act has been committed —

(@) by any department of Government, the head of the department; or

(b) by any authority, every person who, at the time the offence was
committed, was directly in charge of, and was responsible to, the authority

Jor the conduct of the business of the authority as well as the authority;

shall be deemed to be guilty of the offence and shall be liable to be

proceeded against and punished accordingly:

TUAT TEIANEE (BEg)/
Deputy Inspector General of Forests (Cenral)

qzteRe, o9 Ud Serary gRee Jured
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Provided that nothing contained in this sub-section shall render the
head of the department or any person referred to in clause (b),liable to any
punishment if he proves that the offence was committed without his

knowledge or that he exercised all due diligence to prevent the commission

of such offence.

Notwithstanding anything contained in sub-section (1), where an
offence punishable under the Act has been committed by a department of
Government or any authority referred to in clause (b) of sub-section(l} and
it is proved that the offence has been committed with the consent or
connivance of, or is attributable to any neglect on the part of any officer,
other than the head of the department, or in the case of an authority, any
person other than the persons referred to in clause (b) of sub-section (1),
such officer or persons shall also be deemed to be guilty of that offence and

shall be liable to be proceeded against and punished accordingly.

8. That as per the provisions of the MoEF & CC Notification dated 22.08.2013,
the widening and up gradation of the existing Highways is exempted from

the prior environment clearance, as given below:

(b) in the Schedule, against sub-item (f} of item 7, in column (3), for the
entry (i), the following entry shall be substituted, namely:-

"(ii) Expansion of National Highways greater than 100 km involving
additional right of way or land acquisition greater than 40m on existing

alignments and 60m on re-alignments or by-passes”. A copy of the

Ahl & (B,
Deputy Inspector General of Forests (Cenirai)
tinistry of Environment, Forest and Climate Change

© " wrated, BEi T / Regional Office, Shillons
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Notification dated 22.08.2013 and EIA Notification, 2006 is annexed as
Annexure (R1/1).

9. That the following three proposals, pertaining to widening and upgradation
of NH-54, were received from the State Government of Mizoram for

diversion of forest land in favour Respondent No. 3-NHIDCL.

1. Proposal for ex-post facto approval for diversion of 2.43278 ha of
forestland for construction of Bypass at Chhiahtlang and Serchip
(Pachage-I) on Aizawl — Tuipang Section of NH — 54 in the State of
Mizoram Engineering, Procurement and Construction (EPC) mode

with JICA loan assistance by NHIDCL.

il..  Proposal for diversion of 8.9856 ha of forest land for widening and
upgradation of NH-54 to 2-lane with paved shoulder and geometric
improvements in the State of Mizoram (Package-2)-Deemed Forest

area by NHIDCL.

iii.  Proposal for diversion of 4.3629 ha of forest land for widening and
upgradation of NH-54 to 2-lane with pave shoulder and geometric
improvements in the State of Mizoram (Package-3)-Deemed Forest
area by NHIDCL.

10.That the in-principle approvals to the aforesaid proposals were granted by

39 AT ()
Deputy Inspector General of Forests (Central)
*finistry of Environment, Forest and Climate Change

g wratad, A / Regional Office, Shillona
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principle approval granted for diversion of 2.43278 ha of forest land inter-
alia stipulated the penal action against the user agency and erring officials
responsible for the violation and charging penalties from the user agency in
accordance with the guidelines issued by the Ministry. The relevant

conditions pertain to the penal provisions are reproduced as under:

i.  The penalty for violation shall be equal to NPV of forest land per
hectare for each year of violation from the date of actual diversion as
reported by the inspecting officer with maximum up to five (5) times
of NPV plus 12% simple interest till the deposits is made. In this case,
20% of the above penalty shall be imposed, as this proposal is for
public utility project of the Government.

il. State Government will initiate disciplinary action against the Forest
officers/officials concerned as per Rules / Laws for not being able to
prevent use of forest land for non-forestry purpose without prior

approval of Government of India.

iii.  User agency, NHIDCL, responsible for violation shall be prosecuted
under local Act of the State for unauthorized use of forest land
without the permission of State authority.

Copies of the Stage-I approvals is annexed as Annexure-R1/2.

11.That after receipt of satisfactory report from the State Government on the

v

AR“ Fgompliance of conditions stipulated in the in-principle approvals, including

",

y,_.z.;:E? . agiton taken report on the violations and payment of penal compe

g

99 I (Fdra)/
Depluty Inspector General of Forests (Centrat)
. T Y4 STerary uRadT demerg
Ministry of Environment, Forest and Climate Change
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levies, proposals were granted final approvals by the Central Government.

Copies of the Stage-II approvals is annexed as Annexure-R1/3,

12.That in view of the forgoing submissions, the Reply Affidavit filed by the
respondent No. 1 be admitted and accepted by this Hon’ble Tribunal.

13.That the answering respondent craves leave of this Hon’ble Tribunal to file

additional information, if any till pendent lite.

14. That in view of the forgoing submissions, this Hon’ble Tribunal may be
pleased to pass such or further Orders as it may deem fit and proper in the

given circumstances of this case.

Identified by:
/‘Xf DEPONENT
B9 9 Heriieres (bera)/
(Miss Ana A Sangma) Degiuty Inspector General of Farests (Centrat)

R /Minislry of Environment, Forest and Climate Change

4
Enrollment No. 0529 of 20 % iy
‘é‘%ﬁ?}z{" " aratera, RIGHT / Regional Office, Shit -~
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VERIFICATION

I, the above named deponent do hereby verify that the contents of the above
affidavit are true and correct to my knowledge and area based on official records

and nothing material is concealed therein.

Verified at Shillong on this 17" day of February, 2026.

. DEPONENT

Y 7 TR ()
Deputy Inspector General of Forests (Ceniral)
. T Q4 Ay afRads wisrerng

Ministry of Environment, Forest and Climate Change

™1 wraterd, AT 4 Regional Office, Shili~~~
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
_ New Delhi, the 14th September, 2006 . -

S.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
impusing certain restrictions and probibitions on new Pprojects or activities, or on the expansion or modefaization of existing
projects o activities based on their potential environmental mmpacts as indicated in the Schedule to the notification, being
undertaken in any part of India’, unless prior environmental clearance has been accorded in accordance with the objectives
of National ﬁn‘n'ronmment Policy as approved by the Union Cabizet on 18th May, 2006 and the procadure specified in the
nolificalion,éby the Central Government or the State or Union Temitory Level Environment Impact Assessment Authority
{SEIAA}, 1abe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adininisteatjon concerned under Sub-seciion {3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this totiﬁca_;ion, was published in the Gazette of India, Extraordinary, Part 1I, Section 3, Sub-section (ii) vide number
5.0 :1324(}§), dated the 15th September, 2005 inviting objections and suggestions from alt persens likely 1o be affected
thereby within a period of sixty days from the date on which copies of Gazette containing the said notification were made
availhble to the public ; ‘

And whereas, copies of the said notification were made available to the public on 15"
‘Septemiber, 2005;

And whereas, all objections and suggestions received in response to the above
mentipned draft notification have been duly considered by the Ceritral Government;

* :Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the natification number S.0. 60 (E) dated the 27 January, 1994, ~xcept in respect of things
done ¢r omitted to be done before such supersession, the Central Govemment hereby directs
that op and from the date of its publication the required construction of new projects or
‘activities or the expansion or modemization of existing projects or activities listed in the
Schedife to this notification entailing capacity addition with change in process and or
technglogy shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
{3) of isection 3 of the said Act, in accordance with the procedure specified hereinafier in this
notifigation, ‘ :

"Includes the territorial waters

2. . " Regquirements of prior Environmental Clearance {EC):- The following projects or
activities shall require prior environmental ¢learance from the concerned regulatory authority,
which’ shall hereinafter referred to be as the Central Govermment in the “Ministry of
Environment and Forests for matters falling bnder Category *A’ in the Schedule and at State
levet the State Environment Impact Assessment Autherity (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification:

(i)  Expansion and modernization of existing projects or activities listed in the Schedule ta
this natification with addition of capacity beyond the limits specified for the cancerned sector,
that is, projects or activities which cross the threshold fimits given in the Schedule, after
expansion or modernization; ' '
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(i) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment. Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) -of section.3 of the Environment
{Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

) The Member—Sccretary shaIl be a serving officer of the concerned State Government or
Union territory admlmstratlon familiar with cnvtronmcntal laws.

(3) The other two Mcmbers shall be either 2 professional or expert fulfilling the ehglbillt}’
criteria given in Appendlx VI to this notification. ,

4) ~ One of the specified Members in sub-paragraph (3) above who is an expett in the
" Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA .as an authority for
the purposes of this notlf' catlon within thirty davs of the date of receipt of the names:

(6) The non—ofﬁcna! Member and the Chamnan shall have a fixed term of three years (from'
the date of the publication of the notification by the Central Government constltutmg the

authority).
(7) Al decisions-of the SEIAA shall be unanimous and taken in a meeting.
4. Categorization of projects and activities:-

() All projects and activities are broadiy categorized in to two categories - Category A and
. Category B, based on the spatial extent of potential impacts and potential 1mpacts on human
health and natural and man made resources.

(i) Al projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance . from the Central Government in the Ministry of Environment and
Forests- (MoEF) on the recommendations of an Expert Appraisal Committee’ (EAC) to be
constituted by the Central Government for the purposes of this 'notiﬁcation:

(it)  All projects or activities included as Category ‘B’ in the Schedule, including exparision
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
" environmentat clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC a Catcgory ‘B’ project shall
be treated as a Cate gory ‘A’ project; :
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3. Screemng, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category "A” and Category ‘B respectively.
EAC and SEACs shall meet at least once every month.

(a) {The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

{b) .The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State ¢r Union territory for reasons of administrative convenience and cost:

{c)  The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC. concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought, for the purposes of serecning or scoping or appraisal- with prior notice of at least seven
days tg the applicant, who shall provide necessary facilities for the inspection:

(¢) ~ The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior cnvironpmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 1, after the identification of prospective site(s) for the project and/or activities to
which' the application relates, before commencing any construction activity, or preparation of
land, at the site by the appticant. The applicant shall furnish. along with the application, a copy
of the pre-feasibility project repori except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
comeptual plan shall be provided. instead of the pre-feasibility report.

o

&
7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category *B° projects and activities)

e Stage (2} Scoping
s Stage (3) Public Consultation
» Stage (4) Appraisal

1. Stage (1) - Screening:

In case of Category ‘B” projects or activities. this stagc will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Commitiee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmenta! Impact Assessment
(ELA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B’ and remaining projects shall be termed
Category ‘B2’ and will not require 4n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Mistry of Environment and Forests shall issue
appropriate guidelines from time to time.

Ii. Stage (2) - Scoping:

(1) “Scoping™: refers to the process by which the Expert Appraisal Committee in the case of
Category “A’ projects or activities, and State level Expert Appraisal Committee in the case of
“Category ‘B1° projects or activities, including applications for expansion and/or modernization
and/or change in product mix’ of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or .
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concemed shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
'with the Expert Appraisal Committee or State Level Expert Appraisal Committee concemed. All
projects and activities listed .as Category ‘B’ in Ttem 8 of the Scheduie
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form [A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the appticant by the Expert

" Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt-of Form 1. In the case of Category- A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

" days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of

ference shall be displayed on the website of the Ministry of Environment and Forests and the

corerned State Level Environment Impact Assessment Authority.

(iii) Applications for, prior environmental clearance may be rejected by the regulatory
authority concerned on the recomimendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application.

1[1. Stage (3) - Public Consaltation:

(i) “Public Consultation” refers to the process by which the concemns of iocal affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:- : - '

(a)  modemnization of irrigation projects (item 1(c) (ii) of the Sbhcdule.);
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(b)  all projects or activities focated within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

. (g) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.
(d)  all Building /Construction projects/Area Development projectsv and Townships
{item 8).
. (&)  all Category ‘B2’ projects and activities.
Vl 3] all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central

Government.

(ii) zThe Public Consultation shall ordinarily have two components comprising of:-

(2) .a public hearing at the site or in its close proximity- district wise, to be carried out in the '

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in wtiting from other concerned persons having a plausible stake in the

envirgnmental aspects of the project or activity.

(ili) ; the public hearing at, or in close proximity to, the site(s} in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Controf Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the reguiatory
authotity concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) . in case the State Pollution Control Board or the Union territory Pollution Controt
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, 10
complete the process within a further period of forty five days..

(v}  Ifthe public agency or authority nominated under the sub paragraph (iii} above reports to
the regulatory authority concerned that owing to the Jocal situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely iexpressed, it shall report the facts in detail o the concemed regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)}  For obtaining responses in writing from other concemed persons having a plausible stake
in the environmental aspects of the project or activity, the concemed regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Comrc}l Com‘mittee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summea= EIA report prepared in the format given in Appendix [IIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt'of a written
request for arranging the public hearing . Confidential information including non-dnglosa?ie or
Jegally privileged information involving Inteliectual Property Right, source specified in the
application shall not be placed on the web site- The regulatory authority concerned may also use
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other appropnate medla for ensurmg w;de publlcsty about the pro_}ect ot actlvrty The regulatory
authority shall, however, make available on a written request from any concemed person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means. - :

(vi)) | Aﬁer comple'uon of the pubitc consultanon the. applacant shall address all the mater:al
envrropmental CONCEMS expressed during this process, and make appropriate changes in the draft
EIA ahd EMP, The final ELA report,.s0 prepared, shall be submitted by the applicant  to the
concerned regulatory authonty for appraisal The applicant may _alternatively submit a
supplementary report to-draft EIA and EMP addressing all the eoncerns expressed during the
public consultation. :

IV. S%;age (4) - Appralsal

0] Appralsal means the detalled scrutlny hy the Expert Appraisal Commlttee or State Level
.Experr Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the pubhc consultat;cns including public hearing proceedings, submitted by the
applicant to the regplatory authonty concerned for grant of enyvironmental clearance. This
appraisal shall be made by Expert Appralsal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be .
invited for furnishing necessary clarifications. in person or through an authorized representative.
On conclusion of this proceeding, the . Expert Appraisal Committee or State Level Expert
Appralsa.l Committee, concemed shall make categorical recommendations. to_the regulatory
authority concerned either for grant of prior environmental cleafance on stipulated terms and
conditions, or rejection of the application for pnor environmental clearance, together with
reasons for the same.

(iy = The appra:sal of all pro;ects or actwitles whlch are not requlred o unéergo pubhc
consultation; or submit an Environment Impact ‘Assessment report, shall be carried out on the,
basis of the prescrlbed appllcatron Form 1 and Form 1A as apphcable any other relevant
validdted information available and the site Visit wherever the same is considered as necessary by
the Expert Appraisal Comm ittée or Staté Level Expert Appraisat Committee concerned.

(iii) The appralsal of an appllcauon be shall be completed by the Expert Appralsal Commmee
or State Levél Expert Appralsal Commlttee concerned within sixty days of the receipt of the final
Exivironment Impact Assessment repott and other documents or the rece:pt of Form 1 and Form
| A. where public consultation is not necessary and the recommendations of the Expeit
Appransal Committee or State, Levet Expert Appraisal Commitiee shall be placed before, the

- competent authority for a final décision wrchm the next fificen days The prescribed procedure
for appralsal is given in Append:x V . :

T(ii). Prior Environmental Clearance (EC) process for Expansnon or Modermzatlen or
Change of product mix in existing projects:

All applications seek:ng prior’ enwronmental clearance for expansmn with increase in the
production capacity’ beyond the capaclty for which’ prior envrronmental clearance has. been
- granted under this notification or with increase in &ithier lease area or producnon capacity in the
case of mining prOJects or for the rnodemizatlon of an exzstrng ‘uriit with incfease in the total -
produgtion capacity beyond the thresheld hmlt prescnbed in the Scheduleto this notif’ cation
through change in process and or technology or mvolvmg a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or -
State Level Expert Appraisal Committee within sixty days, who will demde on the due diligence.
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nec¢ssary including preparation of EIA and public consultations and the apphcanon shall be
appfalscd accordingly for grant of environmental clearance.

P

' 8.G?ant or Rejection of Prior Environmental Clearance (EC):

@ - The regulaigry authority shall consider the recommendations of thé EAC or SEAC
- congerned and convey its decision to the applicant within forty five days of the receipt of the
! recommendations of the Expert Appraisal Committee or State Level Expert Appraisal -
+ Committee concerned or in other words within one hundred and five days of the receipt of the
t final Environment Impact Assessment Report, and where Environment impact Assessment is not
requjred, within one hundred and five days of the receipt of the complete application with
* requisite documents, except as provided below.

(iiy - The regulatory authority shall normally accept the recommendations of the Expert
Apprplsal Committee or State Level Expert Appraisal Committee concemed. In cases where it

- disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert

. Apprhisal Committee concerned, the regulatory authority shall request reconsideration by the
. Expert Appraisal Committee or State Level Expert Appraisat Committee concemed within forty
five tays of the receipt of the recommendations of the Expert Appraisal Committee or State

* Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
; intimpition of this decision shall be simultaneously conveyed to the applicant. The Expert
| Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
+ consigler the observations of the regulatory authority and furnish its views on the same within a
i furthgr period of sixty days. The decision of the regulatory authority after considering the views
tof the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall

‘be final and conveyed to the applicant by the regulatory authority concemned within the next

thlrzy

{iti) | In the event that the decision of the regulatory authority is not communicated to the
applichnt within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
lapplickent may proceed as if the environment clearance sought for has been granted or denied by
the r}éulamr} authority in terms of the final recommendations of the Expert Appraisal
‘Comnjittee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
bom lttee concemned shalf be public documents
! .

{v) *learances from other regulatory ‘bodies or autherities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequemlally dependent on such clearance erther due to a requirement of law, or for necessary
techmaaf reasons.

(vi} :Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make
the ap;!lication liable for rejection, and cancellation of prior environmental clearance granted on f
that bagis. Rejection of an application or cancellation of a prior environmental clearance already

grantec{, on such ground, shall be decided by the regulatory authority, after giving a personal

Eiiearing to the applicant, and following the principles of natural justice.

2800 GI2006—6B
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9, Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance™ is meant the period from which a prior
environmental clearance is_granted by the regulatory ‘authority, or may be presumed by ‘the
applicant to have been granted under sub paragraph (iv) of, paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior -
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1{c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to 2 maximum of thirty years for-miming-projects and five years in
the case of ali other projects and activities. Howevér, in the case of Area Development projects
and Townships [item 8(b)), the validity period shall be fiimited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concetned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the validity period, together with an
updated Form 1,.and Supplementary Form IA, for Construction projects or activities (item § of
the Schedule). In this regard the regulatory authority may also consuit the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be. '

10.- Post Environmental Clearance Monitoring:

(i) 1t shall be mandatory for the project management to submit half-yearly compliance reports
* in respect of the stipulated prior-environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1¥' June and {*' December of each calendar year.

i *

(i)  All such compliance reports submitied by the project management shall be public
documents, Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority. a '

15.  Transferability of Enviroumental Clearance (EC): = -

A prior environmental clearance granted for a specific project or activity to'an applicant
may be transferred during its validity to another legat person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
wransferor, to, and by the regutatory authority concemed. on the same terms and conditions under
which the prior environmenta! clearance’ was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or.State Level Expert Appraisal Commiittée
concerned is necessary insuch-cases, ~ ' B - :

12.  Operation of EIA thiﬁcaﬁt}il;'lgﬂ, titt disposal of pending cases:

From the date of final” publication of 'this notification the Environment impact
Assessment (E1A) notification number $.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental ciearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule [ , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of

. this notification. ' ' ' -
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{Pary 11-—Sec. 3(i)}
SCHEDULE
{See paragraph 2 and 7)
quT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
S Category with threshold limit Conditions if any
Preject 0* Activity .
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
H
)] : 2) 3) “) 3
‘1(a) T{ining of minerals | > 50 ha. of mining lease area | <50 ha Generaf  Condition
‘ : ' 2 5 ha .of mining| shall apply
| Asbestos mining irrespective of| lease area. Noe - _
; mining area Mineral prospecting
i (not involving
i drilling) are exempted
: provided " the
concession areas
have got previous
clearance for physical
" survey
I(by | Offshore and | All projects Notg
onshore oif and gas Exploration  Surveys|
exploration, (not involving dritling)
development & are exempted provided
production the concession areas
: have got previous
clearance for physical
‘ survey ’
1(c) |River Valley| (i) > 50 MW hydroelectric| (i) < 50 MW 2z 25]General Condition shall
projects power generation; MW  hydroelectric japply
: (i} = 10,000 ha. of culturable | power generation;
command area {ii} < 10,000 ha. of
‘ culturable command
1 area
I(d) | Thermal  Power|> 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & gas based), " | (coal/lignite/naptha & {apply
> 50 MW (Pet coke diesel and] gas based);
all other fuels -} <50 MW
> S5MW (Pet coke
,diesel and all other
: fuels )




m%ﬁ% i

[P == 3(ii)] . K-
i) 2) 3 . 4 5).
1(e) |Nuclear  power| All projects
projects and '
processing of
nuclear fuel
2 * Primary Processing
2(a) Coal wasl:xerim > 1 million ton/annum | <lmillion ton/annum eral Condition shall
' | throughput of coal throughput of coat  ~ ly
' (If located within mining
a the proposal shall be
EE';raised together with the
. ‘ - ining proposal) . -
2{) | Mineral > 0.}million fon/annum | < 0.Imillion "ton/annum [General Condition  shall
beneficiation mineral throughput ‘mineral throughput apply
(Mining proposal with

Mineral beneficiation .shali
be appraised together- for
grant of clearance)
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3 : Materiais Production
@ @) 3 @) i &
3(a) | Metallurgical a)Primary ol —\
;| industries {ferrous| metallurgica! industry
.| & non ferrous)
: All proects
. i
: by  Spenge  iron i
‘ manufacturing Sponge iron |General  Condition  shall
> 200TPD manufacturing apply for Sponge iron
: <200TPD manufacturing
c)Secondary . |
f ‘metallurgical Secondary ‘metallurgical
| processing industry processing industry |
All toxic and heavy| 1Al toxic I
metal producing units | andheavymetal producing | i
= 20,000 tonnes| uNits | ;
/annum <20.000 tonnes i |
fannum I i
; ii)Al other i
; ‘non —toxic - ' ;
| - secondary metaiiurgical%
| processing industries i
' !
E A >5000 tonnesfannum 3
|
| | |
[ 3(b) ‘Cement plants > i.0 mitlion | <1.0 million [General  Condition  shall
g ronnes/annum tonnes/annum  production japply
production capacity capacity. All Stand alone |
grinding units ]
. |
| | |
e e
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4 Materials Processing
{® 2) _ (5] @ S
‘4a) | Petrolenm refining| All projects - -
industry _
4(b) Coke oven plants " | 22,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
I 4(e) | Asbestos miiling| Ali projects - -
‘arid asbestos based| - ,
products .
4(d) [ Chlor-atkali 2300 TPD productlon <300 TPD pmdnchon Specific Condition shall|
industry capacityor a _ unit| capacity lapply '

: [ocatmonxtsidetheandlocatedwrthlna L
notified industrial area/| notified mdustm] area/| No new. Mercury Ceil
estate . estate | based plants will be

permitted and  existing
units. converting  to
membrane cell technology
are exempted from this| -
Notification _
4(e) Sada ash [ndustry |} All projects- ' - -
4D Leather/skin/hide | New projects outside| All new or expansion of Spec:ﬁc condition shall'
processing the industrial area or| projects located within a| apply
| industry expansion of existingi notified industrial ~ area’]
' units out side the|estate -
5 Manufacturing/Fabrication
5{a)” ' | Chemical All projects - -
] fertilizers
8(b) | Pesticides industry| All wnits prodicing| - -
and pesticide| technical grade
specific - pesticides
| intermediates
(excluding
- formulations)
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[ParT II—SEC.. 33}

2)

&)

)

1))

| Petro-chemical
§ complexes
{ {(industries
“yon processing of

based

petrojeum

| fractions & natural

and/or
to

Bas
reforming
aromatics)

Al} projects

df(d)

Manmade fibres
manufacturing

Rayon

Others

General
apply

Condition

shall

o

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

‘estate

Located out side the
notified industrial area/

Located in
industrial area/ estate

a notified

Specific
apply

Condition

shall

Synthetic organic
chemicals industry
(dves & dye
intermediates; bukk
drugs and
intermediates
excluding

' formulations;

drug

:synthetic rubbers; |

hasic
ichemicals,
isynthetic
ichemicals
ichemical
{intermediates)

organic
other
organic
and

Located out side the
notified industrial area/
estate

Located
industrial area/ estate

in a notified

Specific
apply

Condition

shail

)

Distilleries

(DAl Molasses based
distilleries

(iiy AH Cane juice/
non-molasses  based
distilleries 230 KILD

All  Cane

<30KLD

juice/non-
molasses based distilieries

General
apply

Condition

shal

S(h)

Integrated  paint

All prajects

General

apply

Condition

shall

industry
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a0 A S

(1)

(2)

)

(1)

(6)]

53) -

Pulp &  paper
industry excluding
manufaciuring of
paper from waste
paper and
manufacture  of
paper from Teady
pulp with out
bleaching

-

Pulp
and

manufacturing

Pulp& Paper
manuficturing industry

Paper
industry  without
manufacturing

manufacturing

puip

General  Condition  shall
apply

5(3)

Sugar Industry

2 5000 ted cane crushing

capacity

General’ Condition shall

apply

5(k)

Induction/arc
furnaces/cupoia
fumnaces STPH or
more

Al projects

General Condition shall
apply

Service Sectors

6(a)

‘1 petrochiemical
- products),” passing

Oit & gas
transportation pipe
line (crude and
refinery/

through
parks
fsanctuaries/coral
reefs /ecologically

national

sensitive areas
including LNG

Terminal

All projects

2800 GI2006—7A
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L) 2) 3 (4) (3)
16y |Isolated storage & - All projects General “Condition  $hall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
scheduie 2 & 3 of
MSIHC Rules
1989 amended
2000)
17 Physical Infrastructure including Environmeetal Services
7(a) | Airports All projects -
7(b) | All ship breakingi All-projects - -
. . |yards  including
ship breaking units
| 7(e) + |Indusmial estates/| If at least one industry| -Industrial estates housing |Special condition shali apply
" | parks/ complexes/jin  the  proposed|at least one Category B
areas, export| industrial estate falls| industry and area <3500| Note:
processing Zones| under the Category A,| ha. Industrial Estate of area
(EPZs),  Special| entire industrial area below 500 ha. -and not
Economic Zones|shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes. a
Industrial estates with
area greater tham 500 .
ha. and housing at least| Industrial estates of area>
one  Category B[ 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) . | Common All integrated facilities | All facilities having land |General Condition shall
hazardous waste| having incingration fill only apply
treatment, storage| &landfili or
and disposal| incineration alone
facilities (TSDFs)

2900 GI/2006-78
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7(e) | Ports, Harbours ;> 5 million TPA of} <5 million TPA of cargo(General Condition shall
: cargo handling| handling capacity and/or | apply .
| capacity  (excluding| ports/ harbours >10,000.
fishing harbours) TPA of fish handling
' capacity
(H Highways - | i) New National High| i) New State High ways; [General- Condition  shall
- ways; and and -~ - f{apply :

iy Expansion  of] ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving = additional | additional right of way
right of way greater{ greater . than 20m
‘| than 20m involving) involving . land
land acquisition and| acguisition. ‘
passing through' more

than one State.
Ng) | Aerial ropeways | [AWprojects -~ [General Condition _shall
: : - [apply
() | Common B Al projects ~[General Condition shall|
- | Effluent ' ' o +apply ‘
Treatment Plants .
{CETPs)
T Common . | Allprojects General . Condition _ shall
Municipal Solid{ . ‘ apply - :
Waste : l
Management
Facility i . . o
(CMSWMF) : , Y
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(@. @ & | 4 [ &
8 ! Building /Construction projects/Area Development projects and Townghif
8(a) | Building and 220009 sq.mtrs and #(buik up area for covered
Construction <1,50,000 sqmtrs. of| construction; in the case of
projects built-up arca# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| All projects under Item
Area Development and or built up areal 8(b) shall be appraised as
projects. >1,506,000 sq .mtrs ++

H

Note:-

Category B!

‘Getieral Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in

whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild

iLife (Protection) Act, 1972, (i) Critically Polluted areas as notified by the Central Pollution-

Controt Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (8C):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogencous,
pbtains prior- environmental clearance, individual industries including proposed industrial
housing within such  estates /complexes will not be required to take prior environmental
¢learance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the

" complex/estate).
[No. J-11013/56/2004-1A-I ]
R. CHANDRAMOHAN, Jt. Secy.
APPENDIX I
(See paragraph - 6)
FORM 1
(D Basic Information

Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the praject:
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for :hineral exploration, length for linear transport
infrastructure, generation capacity for power generation etc.,}

D  Activity

1. Construction, operation or decommissfoning of the Project involving actions,
which will cause physical changes in the localxty (topography, land use, chang&s

in water bodies, etc.)

Details thereof {with
approximate quantities /rates,}

S.No. | Imformation/Checklist confirmation Yes/No wherever possible) with source
: - - of mformat:on data -
1.1 . Permanent or temporary change in land use,| :
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
14 Pre-construction investigations e.g. bore _
) houses, soil testing?
1.5 Construction works?
16 Demolition works?
1.7 Temporary sites used for cbnstruction works
or _
housing of construction workers?
1.8 Above ground buildings, structures or
earthworks including linear structures, cut |
pnd :
| fill or excavations
1.9 Underground works mcludlng mmmg or
- funneling? g
1.10 . - Reclamation works? -
1,11 Dredging?
iz _O_ﬁ‘s‘riore structures?
1.13 Production aﬁd manufacﬁt'rin'g processes? ..
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A,
b
.14 - [Facilities for storage of goods or materials? =
.15 Facilities for treatment or disposal of solid
waste or liquid effluents?
1.16 Facilities for long term housing of
bperational workers?
1.17 New road, raii or sea traffic during
canstruction or operation?
1.18 New road, rail, air waterborne or other
~ fransport infrastructure inciuding new or
altered routes and stations, ports, airports etc?
119 Closure or diversion of existing transport
rolttes or infrastructure leading to changes in
traffic
movements?
120 . |{New or diverted transmission lines or}
_ | pipelines? : :
1.21 Irﬁpou ndment, damming, culverting,
redlignment or other changes o the
hydrology of watercourses or aquifers?
1.22 IStream crossings?
[1.23 Abstraction or transfers of water form ground
or surface waters?
1.24 Changes in water bodies or the land surface
ffgctmg drainage ot run-off?
1.25 ransport of personnel or materials for
construction, operation or decommissioning?
[.26 Long-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?
1.28 Influx of people to an area in either
teriporarily or permanently?
1.29 Introduction of alien species?
1.30 Loss of native species or genetic diversity?
131 Any other actions?
2. Usé of Natural resources for comstruction or operatu.‘m of the Project (such as land,
water, materials or energy, especially any resources which are non-remewable or in
short snpply): o o .
Details thereof . {with
‘ approximase gquantines /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (hz)
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2.2 Water (expected source & competing users)
; unit: KLD
+2.3 Minerals (MT)
24 _ Construction material — stone, aggregates,
-gnd / soil {(expected source ~ MT)
2.3 Forests and timber {source ~ MT) .
2.6 Energy  including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)
2.7 Any other natural resources {use appropriate
standard vnits)
3. = Use, storage, transport, handling or production of substances or materials,
“which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.
| Details  thereof (with
) . approximate
§.No. Information/Checklist copfirmation Yes/No | quantities/rates, whereVer
‘ ' possible) with source of
_ information data
3.1 Use of substances - or - 'materials, which are :
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and »
water supplies) i
3.2 Changes in occurrence of d:sease or affect disease
vectors (e.g. insect or water borne diseases)
3.3 Affect the welfare of people e. g. by changmg living
conditions?
34 [Vulnerable groups of people who could be affected
by the project e.g. hosprtal patients, children, the
elderly etc.,
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details-  thereof (with
: : approximate
S.No Information/Checklist confirmation Yes/MNo quantities/ rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes '




including construction materials, sewage and

waste
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous WaSIes {as per Hazardous Waste
Management Rules)
4.4 -Other industrial process wastes
4.5 Surplus product
4.4 Sewage sludge or other sludge from effluent
“treatment
4.7 "Construction or demolition wastes
|
4.8 :Redundant machinery or equipment
4.9 T Contaminated soils or other materials
4.10 “Agricultural wastes
4.11 Other solid wastes
3. Release of poilutanis or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details  thereof (with
approximate i
S.No, | Information/Checkliist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
:stationary or mobile sources
5.2 Emissions from production processes
5.3 Emissions from materials handling including
-storage or transport .
5.4 ‘Emissions from construction activities including
‘ niant and equipment L _
5.5 Dust or odours from handling of materials

65
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Ermissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
Yes/No Details  thereof (with
approximate _ C
: quantities/rates, wherever
S.Ne. Information/Checklist confirmation possible) with source of
information data with
source of information
data
6.1 From operation of equipment -e.g. engines, C
ventilation plant. crushers '
6.2 From industrial or similar processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 From any other sources

2900 Gi2006—8A
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7. Risks of coptaminatioa r7 land or water from releasis of g;r.-Elmants imds the
gronad o into sewsers, tiriee waters, groundwater, coasizl waiers or the sea:

T i T R neveet {mw
: P ‘
:5.No. | information/Checklist coadirmiiion ] Y™ {5 nota Hiesfraies, whor ver
5 | i M) wath scwse (F
RIS AU - Lo e l coecmatiindata G
P T }*rom handling, storage, usc or spillage cof ! i
‘ hazardous maierials [! ' :
: i
i72 From discharge of seways i+ oer efffuents to| o ' o
’ wvater or the land {expecied «v. e and ‘place of |
discharge) ! :
P ; '
| H :
; i
213 By deposition of poij‘man-‘??:}}w}t\::z—d to air into the ) T T
: land or into water )
74 {From any other sources |
| ! ,
; i - : e e e e+ e e PR
75  Is there a risk of long term build up of pollutants in ; |
the environment from these  scaurces? : |

3 Risk of accidents Su g constructicn or © eration of ta, .;"T{:‘“Eel", which could
=] ¥
affect buman hﬂﬂifz_! £ e eavironment

; i - T o ; ig  thereof (whh’
; : : } poycyimate :
’ 5.No. Iaformation/Checkiist coafirm 1Hon YesiNe | gquaniitie :,/mtes, wherever |
. !{ gossible) with source of ‘
: ' | informaden data '
13,1 | From explosions, Spillage.’ fiezs 2t from storage, }
handling, use o¢r production of  hazardous J }
: substances i i o
(8.2 From any other causes 5
1 . H
133 Could the project be affecizd iy natural disasters! T T i
' ausing eaviranmental dam%gh {2.8. ﬂoods,i '
i arthquakes, landslides, cloudburst ete)? ‘ ‘
‘; | ! f

: ] e i b F

G QOGES el 53
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[
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9. Factors which should be considered (such as consequential dévelopment) wﬁich

“could lead to environmental effects or the potential for camulative impacts with
other existing or planned activities in the locality .

S. No.

Information/Checklist confirmation .

Yes/No-

Details ~thereof (with
approximate

'| quantities/rates, wherever

possible) with source of

9.1

Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment ¢.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

»  housing development
«  extractive industries
+* supply industries

.= other

information data

9.2

Lead to after-use of the site, which could havean
impact on the environment

9.3

Set a precedent for later developments

%94

Have cumulative effects due o proximity to other
existing or planned projects with similar effects

(1) Environmental Sensitivity

S.Ne.

Areas

Name/
Identity

| km.)

Aerial distance (within 15

 Proposed project location
boundary :

Areas protected under international conventions,
national or local legislation for their ecological,

landscape, cultural or other related value

68
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Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

Inland, coastal, marine or underground waters

State, National boundaries

‘Routes or facilities used by the public for access , -
© to recreation ot other tourist, pilgrim areas

Defence instaliations

Denseiy populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools. places of worship, community
facilities)

Areas containing important, high quality or scarce

ESOUTCES : '

(ground waler resources, surface resources,.
resiry, agriculture, fisheries, tourism, minerals)

Areas already subjected “to pollution or
environmental damage. (thuse where existing legal
énvironmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding ‘

or extreme or adverse climatic conditions)

{IV). Proposed Terms of Reference for EXA studies

oo —r———af

I v
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APPENDIXII -

(See paragraph 6

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS :

(Project proponents are reqmred to provlde full mformatlon and wherever neeesmry
attach expianatory notes with the Form and submit along with proposed environmental
management plan & momtormg programme). .

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with- the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the

competent authority be submitted). Attach.Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iiijthe site (indicating levels & contours) to
appropriate scales. If not available attach only:conceptual plans. .

1.2. List out all the major project requirements in terms of the land area, bullt -Up area, water
consumption, power requirement, connectivity, eommumty facilities, parking needs etc.

1.3. What are the likely m‘lpacts of the proposed actlvnty on the ex:stmg faczlmes ad}acent t0
the proposed site? (Such as open spaces, commumty facﬂ:ttes details of the exlstmg iandtise
disturbance to the local ecology).

1.4. Will there be any significant land dlstuébance resulting. in erogiofn., -subsidence &
instability? (Details of soil type, slope analyms vulnerablhty to subsidence, seismicity. etc
may be given). . e
1.5. Will the proposal involve alteration of natural drainage systems‘? {Give detalis on a
contour map showing the natiral dramage nedr the proposed progect sm:} :

1.6. What are the quantities of edrthwork involved in the construct:on actmty—cuttmg, filling,
reclamation etc. (Give details of the guantities of earthwork involved, transport of fili
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling ete during the construction period: .

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low iying and
wetlands are gettmg modlf' ed from the proposed actmty) .

1.9. Whether construction debris & ovaste during coristruciion cause. hea}th ‘hazard? (Give-
- quantities of various types of wastes generated durmg constructlon mcludmg the construction
labour and the means of disposal) S RIS - . .

2. WATER ENVIRONMENT

2.1. Give the totai quantzty of water requn‘ement for the proposed, pro_;ect w1th the breakup of
requirements for various uses. How will the water reqmrement met‘7 State ‘the’ sources &
quantities and furnish a water balance statement.
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2.3, What is the guality o7 s f""?!"i’d in case, the qapp‘ s ol o a miunicipal st e

Jrovide phiysical, chomival sisala! cheracteristics with s ,:zf" e caality)

oroguiventent can be met from the gseyeling of treated
1o ntities, sonrces and usage)

24 How muoch of the s
wastewaier? (Ginve the dotails

2.3. Will there be diversion of water from other useérs? (Please rrzoss the impacts of the
project on other existing uses and guantities of consumption)

2.6. What is the incremental poliution Joad from wastewater generated from the proposed
activity? (Give details of the guantities and composition of wastewater generated from the
praposed activity}

2. 7 Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the iinpact cf the land use changes occurring due to the proposed project
on: the runoff characteristics (quantitative as well as qualitative) of the area in the post
comstruction phase on a long term basis? Would it aggravate the pfoblems of flooding or
water logging i any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground: water table, recharging capacity, and approvals
oblained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantitics and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avofd flooding of the area, details of the drainage facilities provided along with a site Jayout
indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.]3. What on-site facilities are provided for the collection. treatment & safe disposal of
sewage? (Give details of the guantitics of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets

or any other use.

3. VEGETATION

3.1, Is there amy threat of the project to the blodtversﬁy'f’ (Give a description of the local
ecosystem with it’s unique features, ifany)-
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3.2. Will the construction invelve extensive clearing or medification of vegztation? (Provide
a detailed account of the trees & vegetaticn affected by the project) - '

3.3. What are the reasures prcmsed'to be teken to minimize the ]ike!y ‘impacts on impcrtan*
site features {Give details of proposal for tree plantation, landscaping, creanon of water bodies
ete along wnh a {aycut plan io an appropnafe scale}

4.FAUNA

4.1. Is there likely to be any d?Sp‘aCEl"‘lcni of fauna- both terrestrial and aquaflc or creation of
barriers for their movement? Provide the details.

4.2. Any direet cr indirect impacts on the avifauna of the area" Provide detan:a

4.3. Prescribe measures such as corriders, fish ladders etc to ritigate adversc impacts ¢n fauna
5. AIR ENVIRONMENT

5.1. Will the project increase acsospheric concentraticn of gases & result in heat isiands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions) _ '

5.2, What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Wil the proposal create shortage of parking space for vehicles? Fumish details of the
present level of transport infrastructure and measures proposed for improvement mcludmg
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedesirian
pathways, footpaths etc., with areas under each category.

5.5, Will there be significant increase in traffic noise & vibrations? Give details of the
-sources and the measures proposed for miitigation of the above,

'5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Wil the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing stmctures”
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out. .

6.4. Are there any anthropological or-archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS'

7.1. Will the proposal resuit in .any changes to the demégraphic structure of ~ local
population? Provide the details. -
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cuitural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conﬁervatlon measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
dun ng the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2! What type of, and capacity of, power back-up to you plan to provide?

6.3. What are the characteristics of the glass you plan to use? Provide specifications of its
" characteristics related to both short wave and long wave radiation?

9.4, What passive solar architectural features are being used in the bu:idmgr> Iustrate the
apphcat[ons made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used 1o reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies.
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in ﬁltering the micro-climates? Provide
a salf assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?

M
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9.5. What are the thermal characteristics of the building envelope? (a) roof; (b) extemal walis;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual comp0nents :

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans, :

9.1 If you are usmg glass as wall material’ prowdes details and Spemﬁcatlons including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the buiiding? Prowde details of how you are
: mmgatmg the effects of infiltration. : ‘

9.13: To what extent the non-conventional energy technologies are utilised in the overall
- energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as-a result of the activities of the project. It would
also delineate the environmental monitoring pian for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire. '

APPENDIX III
' (See paragraph 7

. GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction ‘ » Purpose of the report

« Identification of project & project proponent

* Brief description of nature, size, location of the progect
and its Jimportance to the country, region

* Scope of the study — details of regutatory scoping carried|
-out (As per Terms of Referenee)

2. Project Description *  Condensed description of those aspects of the project

: ' (based on project feasibility study). likely to cause
environmenta! effects. Details should be provided to give
clear plcture of the following;

. Type of project
«" Need for the project

»  Location (maps showing general location, specific
location, project boundary & projéct site layour)

2900 Gl2006—8A
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P Size or magnztude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation
« Technology and process description

. PrOJect description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which glve
information important for E!A purpose

I3

*  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

= Assessment of New & untested technology for the risk
of technological failure

(]

Description  of  the
Environment

*  Study area, period, components & methodology

e Establishment of baseline for valued environmental
components, as identified in the scope

+  Base maps of all environmental components

Anticipated
Environmental  Impacts:
&

Mitigation Measures

= Details of Investigated Environmental impacts due to
project location, possible accidents, project design, project
construction, regular operations, final decommissioning or
rehabilitation of a completed project

. Measures for minimizing and / or offsetting adverse
impacts identified

. Irreversible and Irretrievable commitments of
environmental components

*  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

+  Mitigation measures

Analysis of Alternatives
(Technology
& Site)

* . In case, the scoping exercise results in need for
alternatives:

+  Description of each alternative
*  Summary of adverse impacts of each alternative
+  Mitigation measures proposed for each aiternative and

*  Selection of altemative

2900 G12006--98

>

[ ———
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6. -Environmental *  Technical aspects of momtormg the effectiveness of
' Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
7. Additional Studies *  Public Consultation
*  Risk assessment
»  Social Impact Assessment. R&R Action Plans
8. | Project Benefits e - Improvements in the physical infrastructure
' : . Improvements in the social infrastructure
. Employment potential —skilled; semi-skilled and
unskilled. '
. Other tangible benefits
9. Environmental Cost | If recommended at the Scoping stage -
Benefit Analysis . . ' .
10. EMP » © Description of the administrative aspects of ensuring
: that mitigative measures are implemented and their
effectiveness monitored, after approval of the E1A
tl Summary & Conclusion |+ Overall justiﬂcation for implementation of the project
{This ‘will constitute thel
summary of the E[A]- Explanation of how adverse effects have been |
Report ) | mitigated :
- |
b2, Disclosure of ! e The names of the Consultants engaged with their

Consultants engaged

brief resume and nature of Consultancy rendered

APPENDIX III A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONM ENTAL IMPACT ASSESSMENT

. size pages at the maximum.

 The Summary EIA shall be a2 summary of the full EIA Report condensed to ten A-4

full ElA Report: -

2

I. Project Description -

oW

LA

Additional Studies

Project Benefits

oo

[t should necessarily cover in brief the following Chapters of the

Description of the Environment
Anticipated Environmental impacts and mitigatioh measures

Envirommental Monitoring Programme

Environment Management Plan
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APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concemed State Pollution Control Board (S‘PCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Poilution Control Committeg, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
staitutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft {electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultancously the applicant shali arrange
to -forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
auii;horities or offices, within whose jurisdiction the project wiil be located:

@ District Magistrate/s

(b) Zila Parishad or Municipal Corporation -

{c) District Industries Office

{d) Concemed Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respectwe jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Pubtic
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the fuil draft ETA available for reference at a notified place during normal office hours in the
Ministry at Dethi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make availabie the-
Summary of the draft Environmental Impact Assessment report (Appendix 111 A) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally
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make available a copy of the draft Environmentai Impact Assessment report to the above
five authotities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

_7 3.0 Notice of Public Hearing

3.0 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,

timé and exact vénue for the conduct of public hedring within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice pertod of 30(thirty) days shall be provided to the public for furnishing their
responses; :

3.2 The advertisement shall also inform the public about the places or offices where =
the public could access the draft Environmental Impact Assessment report and the Summary
_ Environmentai Impact: Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shali be notified to the public through the
same National and Regional vernacular dailies and also prominently dispiayed at ali the
|dentzﬁed offices by the concerned SPCB or Union Tertitory Potiution Control Committee;

3.4 In the above exceptional circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary.of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above. . :

4.0 The Panel

-4+  The District Maglstrate or his or her representative not beiow the rank of an
Additional ‘ District Magistrate assisted by a representatwe of SPCB or UTPCC, shalt
supervise and preside over the entire public hearing process. '

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video fiim the entire proceedings. A copy
of the videotape or a CD shail be enclosed with the pubhc hearing - proceedings whiie
forwarclmg it to the Reguiatory Authority concerned

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the ﬂnal proceedmgs :

6.2 There shall be no quorum reqmred for attendance for starting the proceedmgs

63 A representatwe of the applicant shali initiate the proceedmgs with a presentatton '
on.the project and the Summary ElA report :

S

64 Every persorr present at the venue shai] be granted the opportunity to seek
_information or cgmﬁcatrons on tffe project from the Apphcant The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.4 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is tocated, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shali also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly fo the concerned reguiatory authorities
and the Apptlicant concerned.

7.0 Time period for completion of public kearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

“date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
dirkctly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the finat Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . : '

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category “A’ project or activity and the State Government or Union Territory Administration
for: Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification,

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL -

1. The applicant shall apply to the concerned regulatory authority through a simple
.communication enclosing the following documents where public consultations are
mandatory: -

e Final Environment Impact Assessment Report [20{twenty) hard copies and 1 (ohc)
soft copy)] "

“s A copy of the video tape or CD of the public hearing proceedings
= A copy of final layout plan (20 copies)
= A copy of the project feasibility report (1 copy}

‘2. The Final EIA Report and the other relevant dgcuments submitted by the applicant
shal] be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hearing'
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form i
and a pre-feasibility report in the case of al projects and activities other than ltem 8 of
.the Schedule .In the case of ltem 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
fouilding plans complying with the stipulated environmental clearance conditions with aif
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority. :

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

- 5. The applicant shatl be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project pzjeposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations

. are for rejection, the reasons for the same shall also be explicitly stated. '

~ APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT

1. .The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only prof‘esyonals and experts fuifi lhng the following
ehglblhtv criteria;

Professmnal The person should have at least (i) 5 years of formal University training in the
concerned discipline .leading to a MA/MSc Degree, or (ii) in case of Engineering
[Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed_practical training in the field leading to a B.Tech/B.E./B.Arch, Degree,
or (iif) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e. g Chartered Accountancy
).or (v) a University degree’, followed by 2 years of formal training in a University or Service. -
Academy (e.g. MBA/IAS/IFS). In selecting the individual professronals expenence gamed by
them in their respective fields will be taken note of,

Expert A profess;onal fulfilling the above eligibility criteria with at ]east i5 yea}s of reievant
experience in the field, or with an advanced degree (e g. Ph. D ) in a concerned field and at least
10 years of relevant experience.

Age Below 70 years. However, in the event of the non-availability of /paucity of experts ina
given field, the maximum age of a member of the Expert Appraisal Committee may be al]owed
up to 75 years .
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considerad:

' Environment Quality Experts: Experis in measurement/monitoring, analysis and
interprétation of data in relation to environmental quality :

. . Sectoral Experts in Project Management: Experts in Project Management or
Mmag#ment of Process/Operations/Facilities in the refevant sectors.

. ﬁnvirnnmental Impact Assessment Proecess Experts: Experts in conducting and
carrying out Environmental Impact Assessments (ElAs) and preparation of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise and
knowlefige of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shail not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee. '

4. _ The Chairperson shall be an outstanding and experienced environmental policy expert
of eXpert in management or public administraticn with wide experience in the relevant
develogment sector.

3. _ The Chairperson shall nominate one of tl';e Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson,

6. - A representative of the Ministry of Environment and Forests shall assist the Committee
as 11§ Secretary.

7. The maximum tenure of a Member. including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenuse without cause
and proper enquiry. - '

Prinied by the Manager, Govt. of india Press, Ring Road, Mayapur. New Deini §idad
and Published by the Coniroller of Publications, Delhi-13;005a
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Dethi, the 22nd August, 2013 i

8.0. 2559(E).- Whercas by notification of the Government of India in the Ministry of Environment and Forests
vide number S.0.1533(E), dated the 14th September, 2006 issued under sub-section (1} and clause (v} of sub-section
(2) of section (3} of the Environment {Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment {Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the
required construction of new projects or activities or the expansion or modernization of existing projects or activities
listed in the Schedule to the said notification entailing the capacity addition with change in process or technology and
or product mix shall be undertaken in any part of Indiz only after prior environmental clearance from the Central
Government or as the case may be, by the State level Environment Impact Assessment Authority, duly constituted by
the Central Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified
therein;

And whereas the Government of India in the Ministry of Environment and Forests had constituted a High
Level Committee under the Chairmanship of Member (Environment and Forests and Science and Technology),
Planning Commission, vide OM No.21-270/2008-[A.111 dated the 1ith December, 2012 to review the provisions of
Environmental lmpact Assessment Notification, 2006 relating to granting Environmental Clearances for Roads,
Buildings and Special Economic Zone projects and provisions under the OM dated the 7th February, 2012 issued by
the Ministry of Environment and Forests regarding guidciines for High Rise Buildings: :

And whereas one of the terms of reference (ToR) of the Committee was to review the requircment of
{‘nvironmental Clearance for highway expansion projects up to the right of way of 60 meters and length of 200 kms
under Environmental Impact Assessment notification;
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And whereas the Committee has submitted its report to the Ministry and on this ToR, the Committee has
recommended exempting highway expansion projects from the requirement of scoping and that Enviranmental Impact
Asscssrhenlg‘or Environment Management Plan for highway expansion projects may be prepared on the basis of model
ToRs 10 be posted on Ministry’s website and in respect of requirement of environmenta! clearance. the Committec has
recommended that expansion of National Highway projects up to 100 kms involving additional right of way or land
acquisition up to 40 mts on existing alignments and 60 mts on re-alignments or by-passes may be excmpted from the
preview of the notification;

And whereas the report of the Committee has been examined in the Ministry of Environment and Forests.
Earlicr, vide notification $.0. 3067(E), dated the 1st December 2009 all State Highway expansion projects, except
those in hilly terrain (above 1006 m AMSL) and ecologically sensitive areas, have already been exempted from the
purview of the Environmental Impact Assessment notification, 2006.

And whereas, keeping inter-alia in view the foregoing, the Ministry of Environment and Forests has decided to
accepl the aforesaid recommendations of the High Level Committee constituted vide OM No.21-270/2008-[A I11,
dated the 11th December 2012;

Now, therefore in exercise of the powers conferred by sub-section {1} and clause (v} of sub-scction (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule (5} of the Enviranment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendment to the notification of
the Governmenit of india, in the Ministry of Environment and Forests numbér 5.0. 1533(E)}, dated the 14th September,
2006 after having dispensed with the requirement of notice under clausc {a) of sub-rule (3) of the said rule 5 in public
interest, namely:-—

2. In the said notification, —
{a) in paragraph 7. in sub-paragraph I, for iter (i), the following item shal bc subsntuted namely: -

*(i) “Scoping” refers to the process by which the Expert Appraisa!l Committee in the case of Catcgorv A
‘projects activities, and State level Expert Appraisal Committee in the .case of Category *B1’projects or activitics,
including applications for expansion or modemization or change in product mix of existing projects or activitics,
determine detatled and comprehensive Terms of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment {EIA) Report in respect of the project or activity for which prior
environmental clearance is sought and the Expert Appraisal Committee or State icvel Expert Appraisal Committee
concerned shall determine the terms of refercnce on the basis of the information furnished in the prescribed application
Form 1 or Form 1A including terms of reference proposed by the applicant, a site visit by a sub-group of Lxpert
Appraisal Committee or State level Expert Appraisal Committee concerned only if considered necessary by the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, terms of Reference suggesied by the
applicant if furnished and other information that may be available with the Expert Appraisal Committee or State 1.evel
Expert Appraisal Committee concerned:
Provided that the following shall not require Scoping- -

(i) all projects and activities listed as Category *B’ in item 8 of the Schedule (Construction or Township or
Commercial Complexes or Housing);
(ii} all Highway expansion projects covered under entry (ii) of column (3) and column (4) under sub-item (f)

of item 7 of the Schedule:
Provided further that-—
A. the projects and activities referred to in clause (i) shall be appnsed on the basis of Form | or Form 1A and
the conceptual plan;
B. The projects referred to in clause (i) shail prepare EIA and EMP report on the basis of model TOR
specified by Ministry of Environment and Forests;
(D) in the Schedule, against sub-item (f) of item 7, in column (3), for the entry (i), the following entry shall be
substituted, namely:---
“(ii} Expansion of National Htghways greater than 100 km involving additional right of way or land acquisition
greater than 40m on existing alignments and 60m on re-alignments or by-passes.”

[F. No. 21-270/2008-1A.[11]
’ AJAY TYAGL, }t Scey.
Note: The principal rules werc published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section {ii) vide
notification number 5.0. 1533(E}. dated the 14th September, 2006 and subsequently amended as follows:--
1.5.0. 1737 (E), dated the 11th October, 2007;
2.8.0. 3067 (E), dated the 1st December, 2009;
3. 5.0. 695 (), dated the 4th April, 2011;
4, 5.0. 2896 (), dated the 13th December, 2012; and
5.8.0.674(E), dated the 13th March, 2013

.
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INTEGRATED REGIONAL OFFICE
£ ; . .
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

FiTMLrTT/LAW-U-SIB, LUMBATNGEN,

mpuzmnmasses ANNEXURE-R1/2

E-mail: moefro.shillon

No. 3-MZ B 024/2021-SHV/ [ o)~ 0'9 17" April, 2023
To,

Principal Secretary,

Government of Mizoram,

Environment, Forests & Climate Change Department,
Aizawl-796001.

Sub: Proposal for diversion of 2.43278 ha of forest land for construction of Bypass at Chhiahtlang
and Serchhip (Package-I) on Aizawl — Tuipang Section of NH-54 in the State of Mizoram
Engineering, Procurement and Construction (EPC) mode with JICA loan assistance, by
NHIDCL. _

Sil’, L]

This has got reference to the State Government of Mizoram letter No.G.20015/2/2020-FST

dated 12.04.2021 on the subject mentioned above seeking prior approval of the Central Government
under Section-2 of the Forest (Conservation) Act, 1980.

2. After careful examination of the proposal of the State Government of Mizoram and the
additional information submitted vide their letter No.B.22015/2/2021-FST dated 05.05.2021 and even
n0.FST/Vol-l dated 06.02.2023, and on receipt of ex-post facto approval from the Competent
Authority, MOEF&CC , New Dethi, the In-principle / Stage-I ex-post facto approval of the Central
Government is hereby granted for diversion of 2.43278 ha of forest land for construction of Bypass at
Chhiahtlang and Serchhip (Package-I) on Aizawl — Tuipang Section of NH-54 in the State of Mizoram
Engineering, Procurement and Construction (EPC) mode with JICA loan assistance by NHIDCL,
subject to the following conditions:

A: Conditions which need to be complied prior to handing over of forest land by the State
Forest Department.

1. The user agency shall transfer, the Net Present Value (NPV) of the forest land being diverted
under this proposal, as per the Ministry’s Guideline No.5-3/2011-FC (Vol.I) dated 06.01.2022
and even No. dated 19.01.2022.The requisite funds shall be transferred through online portal into
CAMPA account of the State concerned;

2. The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in the account
of CAMPA of the concerned State through online portal. The scheme may include appropriate for
anticipated cost increase for works scheduled for subsequent years;

3. The user agency shall transfer the cost of raising Avenue plantation on the road side with the
State Forest Department to CAMPA account only though e-portal;

4. The penalty for violation shall be equal to NPV of forest land per hectare for each year of
violation from the date of actual diversion as reported by the inspecting officer with maximum up
to five (5) times of NPV plus 12 % simple interest till the deposits is made. In this case, 20% of

the above penalty shali be imposed, as this proposal is for public utility project of the
Govemment.



5. State Government will initiate discip%ﬁ@tﬂn against the Forest officers/officials concerned
as per Rules / Laws for not being able to prevent use of forest land for non-forestry purpose
without prior approval of Government of India.

6. User agency, NHIDCL, responsible for violation shall be prosecuted under local Act of the State
for unauthorized use of forest land without the permission of State authority.

7. All the funds received from the user agency under the project shall be transferred/deposited to
CAMPA account only though e-portal (https://parivesh.nic.in). Amount deposited through other
mode will not be accepted as compliance of the Stage-1 clearance;

8. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
from the District Collector;

9. The KML files of the area to diverted, the CA area shall be uploaded on the e-Green watch
portal with all requisite details before issuing working permission towards linear projects or
submitting compliance report for seeking Stage-II approval, as the case may be;

10. The cost of felling of trees shall be deposited by the User Agency with the DFO concerned,
-

11. The State Govt shall submit the copy of the notification of mutation of the equivalent non-
forest land identified for the compensatory afforestation prior to issue of working permission or
submitting compliance report to the IPA whichever is earlier.

12. Undertaking from the user agency to undertake special measures for prevention of landslide /
erosion by biological or mechanical measures and stabilization of side slope to avoid soil erosion
and landslides as per requirement and proposed for the Much Dumping.

13. The boundary of the diverted forest land, mining lease and safety zone, as applicable, shall be
demarcated on ground at the project cost, by erecting four feet high reinforced cement concrete
pillars, each inscribed with its serial number, distance from the pillar to pillar and GPS co-
ordinates with the fund to be deposited with the DFO concerned;

14. Undertaking from the user agency for providing proper drainage of retaining / breast wall in-
steep slopes and stabilization of side slope to avoid soil erosion and landslides; and to provide
drains / cross drains. Physical barriers / structures to prevent muck from entering streams &
rivers and other ecologically sensitive areas are to be constructed on the lower slope side, if
required, before any construction works are started;

15. Violation of any of these conditions will amount to violation of Forest( Conservation) Act,
1980 and action would be taken as prescribed in para 1.21 of Chapter 1 of the Handbook of
comprehensive guidelines of Forest(Conservation) Act, 1980 as issued by this Ministry’s letter
No. 5-2/2017-Fc dated 28.03.2019;

16. The compliance report shall be uploaded on e-portal ( https://parivesh.nic.in/ );

B: Conditions which need to be strictly complied on field after handing over of forest land to the
user agency by the State Forest Department but the compliance in form of undertaking shall be
submitted prior to Stage-II approval:

1. Legal status of the diverted forest land shall remain unchanged;

2. Compensatory Afforestation shail be raised over non-forest i.e. 2.896 ha of identified by the State
Forest Department at Khawbel, Chhingchhip Range under Thenzawl Forest Division;

Y
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7~ 3. The non-forest land transferred and mutase@in favour of the State Forest Department shall be
notified by the State Government as Reserve Forest/Protected Forest under Section4 or PF under
Section-29 of the Indian Forest Act, 1927 or under the relevant Section(s) of the local Forest Act latest
within 2 period of six months from the date of issue of Stage-II approval. The Nodal Officer shall
report compliance in this regard along with a copy of the original notification declaring the non-forest
land under Section 4 or Section 29 of the Indian Forest Act, 1927 or under the relevant Section(s) of
the local Forest Act as the case may be, within the stipulated period to the Central Government for
information and record.

4. The forest land proposed to be diverted shall under no circumstances be transferred to any other
agency, department or person without prior approval of the Central Government;

5. No damage to the flora and fauna of the adjoining area shall be caused;

6. The layout plan of the proposal shalE not be changed without the prior approval of the Central
Government;

7. The concerned Divisional Forest Officer, will monitor and take necessary mitigative measures to
ensure that there is no adverse impact on the forests in the surrounding area;

8. The user agency shall undertake re-grassing of the muck dumpmg area and restore the land to a
condition which is fit for growth of fodder, flora, fauna etc;

9. The User Agency shall submit the annual self compliance report in respeét of the above stated
conditions to the State Government, concerned Regional Office and to this Ministry by the end of
March every year;

10. The user agency shall comply all the provisions of the all Acts, Rules, Regulations, Guidelines,
Hon’ble Court Order (s) and NGT Order (s) pertaining to this project, if any, for the time being in
force, as applicable to the project;

11. All other clearance/NOCs under different applicable rules/regulations /local laws and under Forest
Dwellers (Recognition of Forest Rights)Act, 2006 as required vide MoEF, New Delhi guideline
No.11-9/1998-FC(pt) dated 03.08.2009 shall be complied with;

12. As per Ministry’s letter No 11-30/96-FC(Pt) dt 14.9.2001, if the compliance of stipulated
conditions is awaited from the State Govt for more than 5(five) years, the in-principle approval would
be summarily be revoked considering that the user agency is no longer interested in the project;

3. After receipt of the compliance report from the State Government on fulfilment of the
conditions mentioned above, final approval will be issued in this regard. Formal transfer of forest land
shall not be effected by the State Govt till final approval is granted by the Central Government.

This is issued with approval of Deputy Director General of Forests (C).

(Mrs. L. J.Syiemiong)

LETUL I BN (ﬁ'ﬂ) /Deputy Inspector General of Forests (C)
Copy to:

1.Additional Principal Chief Conservator of Forests & Nodal Officer (FC), Govt. of Mizoram,
Department of Environment, Forests & Climate Change Department, Aizawl.

Y

epu : Inspector General of Forests (C)



AT ATHTT
GOVERNMENT OF INDIA
wirge geftT Fafay
INTEGRATED REGIONAL OFFICE
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
i W TP/ LAW-U-518, LUMBATNGEN,
S HILLONG- 793021
TEL. 0364-2537278; Fax. 0364-2536041
E-mail: moefro.shillong@pov.in
No.3-MZ C 059/2020-SHI Fe 4y - 5 14" June, 2022

To.
Principal Secretary,
Government of Mizoram,

Environment, Forests & Climate Change Department.
Aizawl-796001.

Sub: Proposal for diversion of 8.9856 ha of forest land for widening and upgradation of
NH-34 10 2-lane with paved shoulder and geometric improvemenis in the State of
Mizoram ((Package-2)-Deemed Forest area by NHIDCL

Sir,

This has got reference to the State Government of Mizoram letrer No.G.20015/2/2020-FST
dated 07.09.2020 on the subject mentioned above seeking prior approval of the Central Government

under Section-2 of the Forest (Conservation} Act, 1980.

-~

Z. After careful examination of the proposal of the State Govemment of Mizoram and the
additional information submitted vide their letter No.B.22015/2/2020-FST -92 dated 08.07.202] and

granted for diversion of 8,9856 ha of forest land for widening and upgradation of NH-34 1o 2-
lane with paved shoulder and geometric improvements in the Siate of Mizoram {(Package-2)-
Deemed Forest area by NHIDCL, subject to the foliowing conditions:

A Conditions which need to be complied prior to handing over of forest land by the State
Forest Department.

[. The user agency shall transfer, the Net Present Value (NPV) of the forest land being diverted
under this proposal, as per the Ministry’s Guideline No.5-3/2011-FC (Vol.l) dated 06.01.2022
and even No. dated 19.01.2022.The requisite funds shall be transferred through online portal into
CAMPA account of the State concerned;

2. The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in the account
of CAMPA of the concerned State through online portal. The scheme may include appropriate for
anticipated cost increase for works scheduled for subsequent vears:

3. The State Govt shall submit revised softcopy of KML/Shape file for diversion of 8.9836 ha
and after examination and being found satisfactory by IRO, Shillong

4. The user agency shall transfer the cost of raising Avenue plantation on the road side with the
State Forest Department 10 CAMPA account only though e-portal:

5. All the funds received from the user agency under the project shall be transferred/deposited
to CAMPA account only though e-portal (https://parivesh.nic.in). Amount deposited through
other mode will not be accepted as compliance of the Stage-1 clearance:
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6. The NPV is to be calculated as per the latest guidelines of MoEF & CC dated 06.01.2022.

7. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
from the District Collector:

8. The KML files of the area to diverted. the CA area shall be uploaded on the e-Green watch
portal with all requisite details before issuing working permission towards linear projects or
submitting compliance report for seeking Stage-1! approval, as the case may be;

9. The cost of felling of trees shall be deposited by the User Agency with the State Forest
Department;

10. The boundary of the diverted forest land, mining lease and safety zone, as applicable,
shall be demarcated on ground at the project cost, by erecting four feet high reinforced
cement concrete pillars, each inscribed with its serial number, distance from the pillar to
pillar and GPS co-ordinates;

11. The State Govt shall submii the copy of the notification of mutation of the equivalent
non-forest land identified for the compensatory afforestation prior to issue of working
permission or submitting compliance report to the IPA whichever is earlier.

12. Undertaking from the user agency for providing proper drainage of retaining / breast wall in
steep slopes and stabilization of side slope to avoid soil erosion and landslides; and to provide
drains / cross drains. Physical barriers / structures to prevent muck from entering streams & rivers
and other ecologically sensitive areas are to be constructed on the lower slope side, if required,
before any construction works are started;

13. Violation of any of these conditions will amount to viclation of Forest( Conservation) Act,
1980 and action would be taken as prescribed in para 1.21 of Chapter 1 of the Handbook of
comprehensive guidelines of Forest(Conservation) Act, 1980 as issued by this Ministry’s letter No.
5-2/2017-Fc dated 28.03.2019;

14, The compliance report shall be uploaded on e-portal ( https://parivesh.nic.in/ );

B: Conditions which need to be strictly complied on field after handing over of forest land to the
user agency by the State Forest Department but the compliance in form of undertaking shall be
submitted prior to Stage-II approval:

1. Legal status of the diverted forest land shall remain unchanged;

2. The Compensatory Afforestation shall be raised over non-forest i.e. 10.0 ha of identified
by the State Forest Department at 2 (two) patches i.e. 4.0 ha and 6.0 ha at Khawten Thang,
Suangpuilawn Range, Darlawn Forest Division;

3. The non-forest land transferred and mutated in favour of the State Forest Department
shall be notified by the State Government as Reserve Forest/Protected Forest under
Section-4 or PF under Section-29 of the Indian Forest Act, 1927 or under the relevant
Section(s) of the local Forest Act latest within a period of six months from the date of issue
of Stage-II approval. The Nodal Officer shall report compliance in this regard along with a
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copy of the original notification declaring the non-forest land under Section 4 or Section 29 of
the Indian Forest Act, 1927 or under the relevant Section(s) of the local Forest Act as the case
may be. within the stipulated period to the Central Government for information and record.

4. The forest land proposed to be diverted shall under no circumstances be transferred to any other
agency. department or person without prior approval of the Central Government:

3. No damage to the flora and fauna of the adjoining area shall be caused;

6. The layout plan of the proposal shall not be changed without the prior approval of the Cenrral
Government;

7. The concerned Divisional Forest Officer. will monitor and take necessary mitigative measures to
ensure that there is no adverse impact on the forests in the surrounding area:

8. The user agency shall undertake re-grassing of the muck dumping area and restore the land to a
condition which is fit for growth of fodder, flora, fauna etc:

9. The User Agency shall submit the annual self -compliance report in respect of the above siated
conditions to the State Government, concerned Regional Office and to this Ministry by the end of
March every vear:

10. The user agency shall comply all the provisions of the all Acts, Rules, Regulations, Guidelines.
Hon’ble Court Order (s) and NGT Order (s) pertaining to this project. if any. for the time being in
force, as applicable to the project:

i1. All other clearance/NOCs under different applicable rules/regulations /local laws and under Forest
Dwellers (Recognition of Forest Rights)Act. 2006 as required vide MoEF, New Delhi guideline
No.11-9/1998-FC(pr) daed 03.08.2009 shall be complied with;

12. As per Ministry’s letter No 11-30/96-FC(Pt) dt 14.9.2001. if the compliance of stipulated
conditions is awaited from the State Govt for more than 5(five) vears, the in-principle approval would
be summarily be revoked considering that the user agency is no longer interested in the project:

-~

3. After receipt of the compliance report from the State Government on fulfilment of the
conditions mentioned above. final approval will be issued in this regard. Formal transfer of forest land
shall not be effected by the State Govt till final approval is granted by the Central Government.

This is issued with approval of Deputy Director General of Forests (C).
(s

~—F

. L.J.Syiemiong)
I 39 WETIHEE (FEM) /Deputy Inspector General of Forests (C)
Copy to:

1. Additional Principal Chief Conservator of Forests & Nodal Officer (FC), Govt. of Mizoram,
Department of Environment, Forests & Climate Change Department, Aizawl.

Deputy Ingpsto General of Forests(C)
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GOVERNMENT OF INDIA
T B ST
INTEGRATED REGIONAL OFFICE
TR & T FEAR IadH AN
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
A3 HT AN/ LAW-U-SIB, LUMBATNGEN,
fRraifar/s HILLONG-793021

Tei. 0364-2537278; Fax. 0364-2536041
E-mail: moefrg.shillong@gov.in

No.3-MZ B 058/2020-SHI/ %52 o372 O+ 22" March, 2022

To.

Principal Secretary.

Government of Mizoram,

Environment, Forests & Climate Change Department.
Aizawl-796001.

Sub:  Proposal for diversion of 4.3629 ha of forest and for widening and upgradation of NH-34
to 2-lane with pave shoulder and geometric improvements in the State of Mizoram (Package-
3)- Deemed Forest area by NHIDCL.
Sir,
This has got reference to the State Government of Mizoram letter No.G.20015/2/2020-FST
dated 04.09.2020 on the subject mentioned above seeking prior approval of the Central Government
under Section-2 of the Forest (Conservation) Act, 1980.

2. After careful examination of the proposal of the State Government of Mizoram and the
additional information submitted vide their letter No0.B.22019/14/2019-FC/PCCF/296-92 dated
09.03.2021 and No.G.20015/2/2020-FST dated 08.03.2022, the In-principle / Stage-Y appro 2! F the
Central Government is hereby granted for diversion of 4.3629 ha of forest Jand for widening and
upgradation of NH-54 to 2-lane with pave shoulder and geometric improvements in the State of
Mizoram (Package-3)-Deemed Forest area by NHIDCL, subject to the following conditions:

A: Conditions which need to be complied prior to handing over of forest land by the State
Forest Department.

1. The user agency shall transfer. the Net Present Value (NPV) of the forest land being diverted
under this proposal. as per the Ministry’s Guideline No.5-3/2011-FC {Vol.l)dated 06.01.2022 and
even No. dated 19.01.2022.The requisite funds shall be transferred through online portal into
CAMPA account of the State concerned:

2. The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in the account
of CAMPA of the concerned State through online portal. The scheme may include appropriate for
anticipated cost increase for works scheduled for subsequent years:

3. The user agency shall transfer the cost of raising Avenue plantation on the road side with the
State Forest Department to CAMPA account only though e-portal;

4. All the funds received from the user agency under the project shall be transferred/deposited
o CAMPA account only though e-portal (https://parivesh.nic.in). Amount deposited through
other mode will not be accepted as compliance of the Stage-I clearance;

5. The NPV is to be calculated as per the latest guidelines of MoEF & CC dated 06.01.2622.
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6. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
from the District Collector;

7. The KML files of the area to diverted, the CA area shall be uploaded on the e-Green watch
portal with all requisite details before issuing working permission towards linear projects or
submitting compliance report for seeking Stage-1I approval, as the case may be;

8. Violation of any of these conditions will amount to violation of Forest( Conservation) Act, 1980
and action would be taken as prescribed in para 1.21 of Chapter 1 of the Handbook of
comprehensive guidelines of Forest(Conservation) Act, 1980 as issued by this Ministry’s letter No.
5-2/2017-Fc dated 28.03.2019;

8. The cost of felling of trees shall be deposited by the User Agency with the State Forest
Department;

10. Undertaking from the user agency for providing proper drainage of retaining / breast wall in
steep slopes and stabilization of side slope to avoid soil erosion and landslides; and to provide
drains / cross drains. Physical barriers / structures to prevent muck from entering streams & rivers
and other ecologically sensitive areas are to be constructed on the lower slope side, if required,
before any construction works are started;

11. The compliance report shall be uploaded on e-portal ( https:/parivesh.nic.in/);

B: Conditions which need to be strictly complied on field after handing over of forest land to the
user agency by the State Forest Department but the compliance in form of undertaking shail be
submitted prior to Stage-Il approval:

1. Legal status of the diverted forest land shall remain unchanged;

2. Compensatory Afforestation shall be raised over equivalent non-forest i.e. 4.83 ha identified by the
State Forest Department at 2 (two) patches i.e. 3.83 ha at Lawngtlai Range and 38 ha at Suangpuilawn;

3. The non-forest land transferred and mutated in favour of the State Forest Department shall be
notified by the State Government as Reserve Forest/Protected Forest under Section-4 or PF under
Section-29 of the Indian Forest Act, 1927 or under the relevant Section(s) of the local Forest Art latest
within a period of six months from the date of issue of Stage-1I approval. The Nodal Officer shall
report compliance in this regard along with a copy of the original notification declaring the non-forest
land under Section 4 or Section 29 of the Indian Forest Act, 1927 or under the relevant Section(s) of
the local Forest Act as the case may be, within the stipulated period to the Central Government for
information and record.

4. The forest land proposed to be diverted shall under no circumstances be transferred to  any other
agency, department or person without prior approval of the Central Government;

5. No damage to the flora and fauna of the adjoining area shall be caused;

6. The layout plan of the proposal shall not be changed without the prior approval of the Central
Government;

7. The concerned Divisional Forest Officer, will monitor and take necessary mitigative measures to
ensure that there is no adverse impact on the forests in the surrounding area;
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8. The user agency shall undertake re-grassing of the muck dumping area and restore the land to a
condition which is fit for growth of fodder. flora, fauna ete:

9. The User Agency shall submit the annual self -compliance report in respect of the above stated
conditions 1o the State Government, concerned Regional Office and to this Ministry by the end of
March every vear:

10. The user agency shall comply all the provisions of the all Acts. Rules, Regulations, Guidelines,
Hon’ble Court Order (s) and NGT Order (s) pertaining to this project. if any. for the time being in
force. as applicable to the project;

1'1. All other clearance/NOCs under different applicable rules/regulations /local laws and under Forest
Dwellers (Recognition of Forest Rights)Act, 2006 as required vide MoFEF, New Delhi guideline
No.11-9/1998-FC(pt) dated 03.08.2009 shall be complied with;

12. As per Ministry’s letter No 1]1-30/96-FC(Pt) dt 14.9.2001, if the compliance oi supuiatec
conditions is awaited from the State Govt for more than 5(five) years. the in-principle approval would
be summarily be revoked considering that the user agency is no longer interested in the project:

3. After receipt of the compliance report from the State Government on fulfilment of the
conditions mentioned above, final approval will be issued in this regard. Forma) transfer of forest land

shall not be effected by the State Govt till final approval is granted by the Central Government.

This is issued with approval of Deputy Director General of Forests (C).

e

e 3T AFIAORTH (Fe1) /Deputy Inspector General of Forests (C)
Copy to:

1. Additional Principal Chief Conservator of Forests & Nodal Officer (FC). Govt. of Mizoram.
Department of Environment, Forests & Climate Change Department, Aizaw].

| f Forests{C)
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HRTITHFRT
SOVERNMENT OF INDIA
I Eli : 1 i - ]
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

Ry

INTEGRATED REGIONAL OFFICE
FAATFITI/LAW- U.SIB, LUMBATNGEN,

RIEEISHILLONG-793021
TeL. 0364-2537278; Fax. 0364-2536041

E-mail: moefro.shillong@sov.in
No.3-MZ B 024/2021-SHI 1939 § 21" December, 2023

To,
Principal Secretary,
Government of Mizoram,

Environment, Forests & Climate Change Department,
Aizawl-796001].

Sub: Diversion of 2.43278 ha of forest land for construction of Bypass at Chhiahtlang and Serchhip
(Package-I) on Aizaw] — Tuipang Section of NH-54 in the State of Mizoram Engineering,
Procurement and Construction (EPC) mode with JICA foan assistance, by NHIDCL.

Sir,

This has got reference to Government of Mizoram letter No.G.20015/2/2020-FST dated
12.04.2021 on the subject, wherein prior approval of the Central Government for the diversion of
2.43278 ha of forest land for construction of Bypass at Chhiahtlang and Serchhip (Package-I) on Aizawl
— Tuipang Section of NH-54 in the State of Mizoram was sought, in accordance with Section-2 of the
Forest (Conservation) Act, 1980. After receving of ex-post facto approval from the Competent
Authority, MoEF&CC, New Delhi, the Regional Office, Shillong accorded Stage-I approval vide letter
No. 3-MZ B 024/2021-SHI/103-04 dated 17.04.2023 subject to fulfillment of certain conditions.

In this connection and on the basis of the compliance report furnished by the Stare
Government of Mizoram vide letter No. G.20015/2/2021-FST-I dated 17.10.2023 and No
B.22019/20/2023-FC/PCCE/53 dated 01.12.2023 and payment of compensatory levies through
NEFT/RTGS Challan with transaction dated 04.05.2023 on funds deposited, Final approval of the
Central Government is hereby granted under Section-2 of the Forest (Conservation) Act, 1980 for
diversion 2.43278 ha of forest land for construction of Bypass at Chhiahtlang and Serchhip (Package-
I) on Aizawl — Tuipang Section of NH-54 in the State of Mizoram Engineering, Procurement and
Construction (EPC) mode with JICA loan assistance, by NHIDCL, subject to the following conditions:

1. Legal status of the forest land shall remain unchanged.

2. The Compensatory Afforestation shall be raised and maintained by the Forest Department
over Non-forest ie. 2.896 ha of identified by the State Forest Department at Khawbel,
Chhingchhip Range under Thenzawl Forest Division. As far as possible, mixture of local
indigenous species shall be planted and monoculture of any species may be avoided. .
As per guidelines of MoEF (No. 8-84/2002-FC dt. 03.02.2004) the Non-Forest Land which
has to be transferred and mutated in favour of State Forest Department shall be declared RF /
PF under Section 4 & 20 or Section 29 of the Indian Forest Act, 1972 or under the relevant
Section(s) of the local Forest Act, as the case may be. The Nodal Officer shail report
compliance within a period of 6 months from the date of erant of final apprgval and send a
copy of the original notification declaring the non-forest land under Section 4 or Section 29 of
the Indian Forest Act, 1927. or under relevant section of the State Forest Act as the case may
be. to this office for information and record.

L¥3]
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4. The Additional NPV, if any shall be calculated as per the latest guidelines of MoEF & CC dated
06.01.2022.

5. The KML files of the area to be diverted, the CA areas, the proposed SMC works, the WLMP
area. if any, shall be uploaded on the e-Green watch portal with all requisite details.

6. User agency shall restrict the felling of trees to minimum number in the diverted forest land and
the trees shall be felled under the strict supervision of the State Forest Department and the cost of
felling of trees shall be deposited by the User Agency with the State Forest Department.

7. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
from the concerned District Collector, if required.

8. User agency may raise strip plantation on both sides of the road as per the IRC norms as
per the fund deposited by the User Agency.

9. Speed regulating signage will be erected along the road at regular intervals in the Protected
Areas/Forest Areas.

10. The user agency shall provide suitable under / over pass in Protected Area / Forest Area
as per recommendation of CWLW / NBWL / FAC / REC, if applicable.

11. The User Agency shall obtain the Environmental Clearance as per the provisions of the
Environment (Protection) Act, 1986, if applicable.

12. The layout plan of the proposal shall not be changed without prior approval of Central
Government.
13. No labour camp shall be established on the forest land.

14. Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to the
labourer after purchasing the same from the State Forest Department or the Forest Development
Corporation or any other legal source of alternate fuel.

15. The boundary of the diversion forest land shall be suitably demarcated on ground at the project
cost, as per the direction of the concerned Divisional Forest Officer.

16. Wherever possible and technically feasible, User Agency shall undertake afforestation
measures along the road within the area diverted under this approval.

7. No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution materials for execution of the project work.

18. The period of diversion under this approval shall be co-terminus with the period of lease to be
granted in favour of the user agency or the project life, whichever is less.

19. The forest iand shall not be used for any purpose other than that specified in the project
proposal.

20. The forest land proposed to be diverted shall under no circumstances be transferred to any other
agencies, departrnent or person without prior approval of Govt. of India.
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21. The overburden shall not be dumped outside the diverted land. The muck generated in the
earth cuttings will be disposed of at the designated dumping sites and in no case the muck/debris
will be allowed to roll down the hill slopes.

22. No damage to the flora and fauna of the adjoining area shall be caused.

23. The State Govt shall ensure that the user agency provide proper drainage of retaining / breast
wall in steep slopes and stabilization of side slope to avoid soil erosion and landslides and provide
for proper drains / cross drains. Physical barriers / structures to prevent muck from entering
streams & rivers and other ecologically sensitive areas are to be constructed on the lower slope
side, if required, before any construction work are started;

24. The user agency shall explore the possibility of successful translocation of maximum number
of trees identified to be felled and shall ensure that any tree felling shall be done only when it is
unavoidable and that too under strict supervision of the State Forest Department;

23. Violation of any of these conditions will amount to violation of Forest (Conservation) Act,
1980 and action would be taken as per the MoEF & CC Guideline F. No. 11-42/2017-FC dated
29/01/2018. :

26. The User Agency will have 10 obtain the Forest (Conservation) Act, 1980 clearance for
removal, if any, of stone, river sand, river boulders in forest land.

27. The User Agency shall submit the annual self -compliance report in respect of the above stated
conditions to the State Government, concerned Regional Office and to this Ministry by the end of
March every year;

28. The user agency shall comply all the provisions of the all Acts, Rules, Regulations,
Guidelines, Hon’ble Court Order (s) and NGT Order {s) pertaining to this project, if any, for the
time being in force, as applicable to the project;

29. This approval may be revoked, if, the above conditions of approval is not complied to the
satisfaction of the Integrated Regional Office, Shillong.

30. Any other conditions as may be found appropriate in future for the betterment of environvnent
& wildlife, may be imposed by Integrated Regional Office, Shillong.

This is issued with approval of Deputy Director General of Forests (C).

Deputy Inspector General of Forests (C)

Copy to:
1. Additional Principal Chief Conservator of Forests & Nodal Officer (FC), Govt. of Mizoram,
Department of Environment, Forests & Climate Change Department, Aizawl.

4"



GOVER efn
THIETT f T
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ARTEEEY
INTEGRATED REGIONAL OFFICE
S/ LUMBATNGEN,
RrETT/SHILLONG-793021
TeL. 0364-2537278; Fax. 0364-2536041

E-mail: moefro shillons@gov.in

No.3-MZ C 059/2020-SHI/ 372~ - 2 | 14" February, 2024

To,
Principal Secretary,
Government of Mizoram,

Environment. Forests & Climate Change Department,
Alzawl-79600].

Sub: Diversion of 8.9856 ha of forest land for widening and upgradation 10 2-lane of NH-34
Package-2 Deemed Forest on Aizawl-Tuipang section of NH-54 in the State of Mizoram by
NHIDCL.

Sir, _

This has got reference to the proposal submitted by Government of Mizoram vide letter No.
G.20015/72/2020-FST dated 07.09.2020 on the subject above, wherein prior approval of the Central
Government for the diversion of 8.9856 ha of forest land for widening and upgradation to 2 land of NH-
54 Package-2 Deemed Forest on Aizawl-Tuipang section of NH-54 in the State of Mizoram by
NHIDCL was sought, in accordance with Section-2 of the Forest {Conservation) Act, 1980. After the
recommendation of the proposal by the Regional Empowered Committee (REC) on 04.08.2021. the
Regional Office, Shillong accorded Stage-I approval vide letter No. 3-MZ C 059/2020-SHL/764-65
dated 14.06.2022 and dated 20.10.2023 subject 1o fulfillment of certain conditions.

In this connection and on the basis of the compliance report submitied by the Sitate
Government vide letter No. G.20015//2/2021-FST/Vol.-11/1849 dated 07.02.2024 and payment of
compensatory levies .through NEFT/RTGS Challan with date of transaction 24.11.2022 and
22.05.2023 on funds deposited, Final approval of the Central Government is hereby granted under
Section-2 of the Forest (Conservation) Act. 1980 for diversion 8.9856 ha of forest land for widening
and upgradation 10 2-lane of NH-54 Package-2 Deemed Forest on Aizawl-Tuipang section of NH-34
in the State of Mizoram by NHIDCL., subject 1o the following conditions:

1. Legal status of the forest land shall remain unchanged.

2. The Compensatory Afforestation shall be raised and mainiained by the Forest Department
over Non-forest i.e. 8.9856 ha. identified by the State Govt at 2 (two) patches i.e. 3.89 ha in
Thenzawl| Forest Division and 5.0926 ha at Lunglei Forest Division, Khawten Tlang
Suangpuilawn Range. Aizaw| District as per the fund deposited. As far as possible. mixture of
local indigenous species shall be planted and monoculture of any species may be avoided.

(W3]

As per guidelines of MoEF (No. 8-84/2002-FC drt. 03.02.2004) the Non-Forest Land which
has to be transferred and mutated in favour of State Forest Department shall be declared RF /
PF under Secuion 4 & 20 or Section 29 of the Indian Forest Act, 1927 or under the relevant
Section(s) of the local Forest Act, as the case may be. The Nodal Officer shall report
compliance within a period of 6 months from the date of grant of final approval and send a
copv of the original notification declaring the non-forest land under Section 4 or Section 29 of
the Indian Forest Act. 1927, or under relevant section of the State Forest Act as the case mayv

be. to this office for information and record.

4. The Additional NPV, if any shall be calculated as per the latest guidelines of MoEF & CC
dated 06.01.2022.
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5. The KML files of the area to be diverted, the CA areas, the proposed SMC works. the WLMP
area, if any. shall be uploaded on the e-Green watch portal with all requisite details.

6. User agency shall restrict the felling of trees to minimum number in the diverted forest land and
the trees shall be felled under the strict supervision of the State Forest Department and the cost of
felling of trees shall be deposited by the User Agency with the State Forest Department.

7. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed cerificate
from the concerned District Collector, if required.

8. User agency may raise strip plantation on both sides of the road as per the IRC norms as
per the fund deposited by the User Agency.

9. Speed regulating signage will be erected along the road at regular intervals in the Protected
Areas/Forest Areas.

10. The user agency shall provide suitable under / over pass in Protected Area / Forest Area
as per recommendation of CWLW /NBWL / FAC / REC, if applicable.

11. The User Agency shall obtain the Environmental Clearance as per the provisions of the
Environment (Protection) Act, 1986, if applicable.

12. The layout plan of the proposal shall not be changed without prior approval of Central
Government.

13. No labour camp shall be established on the forest land.
14. No damage to the flora and fauna of the adjoining area shall be caused.

15. Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to the
labourer after purchasing the same from the State Forest Department or the Forest Development
Corporation or any other legal source of alternate fuel.

16. The boundary of the diversion forest land shall be suitably demarcated on ground at the project
cost, as per the direction of the concermned Divisional Forest Officer.

17. Wherever possible and technically feasible. User Agency shall undertake afforestation
measures along the road within the area diverted under this approval.

18. No additional or new path will be constructed inside the forest area for transportation of
construction matertals for execution of the project work.

19. The period of diversion under this approval shall be co-terminus with the period of [casc to be
granted in favour of the user agency or the project life, whichever is less.

20. The forest land shall not be used for any purpose other than that specified in the project
proposal.

21. The forest land proposed to be diverted shall under no circumstances be wansferred to any other
agencies, department or person without prior approval of Govt. of India.

%
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- The overburden shall not be dumped outside the diverted land. The muck generated in the
earth cuttings will be disposed of at the designated dumping sites and in no case the muck/debris
will be allowed to roll down the hill slopes.

23. The user agency to underiake special measures for prevention of landslide / erosion by
biological or mechanical measures and stabilization of side slope t0 avoid soil erosion and
landslides as per requirement and proposed.

24. The State Govt shall ensure that the user agency provide proper drainage of retaining / breast
wall in steep slopes and stabilization of side slope to avoid soil erosion and landslides and provide
for proper drains / cross drains. Physical barriers / structures to prevent muck from entering
streams & rivers and other ecologically sensitive areas are to be constructed on the lower slope
side. if required. before any construction work are started:

25. The user agency shall explore the possibility of successful translocation of maximum number
of trees identified to be felied and shall ensure that any tree felling shall be done only when it is
unavoidable and that too under strict supervision of the State Forest Department;

26. Violation of any of these conditions will amount to violation of Forest {Conservation) Act,
1980 and action would be taken as per the MoEF & CC Guideline F. No. 11-42/2017-FC dated
29/01/2018.

27. The User Agency will have to obtain the Forest (Conservation) Act. 1980 clearance for
removal, if any, of stone, river sand, river boulders in forest land.

28. The User Agency shall submit the annual seif -compliance report in respect of the above stated
conditions ta the State Government, concerned Regional Office and to this Ministry by the end of
March every year;

29. The user agency shall comply all the provisions of the all Acts, Rules, Regulations.
Guidelines, Hon'ble Court Order (s) and NGT Order (s) pertaining to this project, if any. for the
time being in force, as applicable to the project;

30. This approval may be revoked, if, the above conditions of approval is not complied to the
satisfaction of the Regional Office, Shillong.

31. Any other conditions as may be found appropriate in future for the betterment of environment
& wildlife, may be imposed by Regional Office, Shillong.

This is issued with approval of Deputy Director General of Forests (C).

Depaty Inspector General of Forests ( C)

Copy to:

Lsuby

Lo

1. Additional Principal Chief Conservator of Forests & Nodal Officer (FC). Govt. of Mizoram,

Department of Environment, Forests & Climate Change Department, Aizawl. /-

Deputy Inspecig

oo



MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
Ecaci o
INTEGRATED REGIONAL OFFICE
AT ATFIG/LAW-U-518, LUMBATNGEN,
FIENTISHILLONG-793021
TeL. 0364-2537278; FAX. 0364-2536041
E-mail: moefro.shillong@gov.in

No.3-MZ C 058/2020-SHI/ | 5/ 53—/ b 2" August, 2023

To,
Principal Secretary,
Government of Mizoram,

Environment, Forests & Climate Change Department,
Aizaw]-796001.

Sub:  Diversion of 43629 ha of forest land for widening and up gradation of NH-54 o 2-lane
with pave shoulder and geometric improvements in the State of Mizoram (Package-3)-
Deemed Forest area by NHIDCL. .

et
This has got reference to Government of Mizoram letter No.G.20015/2/2020-FST dated

f14.05.2020 on the subject. wherein prior approval of the Central Government for the diversion of

4.3629 ha of forest land for widening and up gradation of NH-54 to 2-lane with pave shoulder and

geomeric improvements in the State of Mizoram (Package-3) was sought, in accordance with

Section-2 of the Forest (Conservation} Act, 1980. After examination the Central Government,

MoEF&CC, IRO, Shillong accorded Stage-1 approval vide letter No. 3-MZ C 038/2020-SHI/3305-06

dated 22.03.2022 subject to fulfiliment of certain conditions.

In this connection and on the basis of the compliance report furnished by the State
Government of Mizoram vide lemer No.G.20015/2/2021-FST/Vol-l dated14.07.2022 &
No.G.20015/2/2021-FST/Vol-II dated 19.07.2023 and transaction of funds for compensatory levies
through transaction dated 02.06.2022 & 22.05. 2023, Final approval of the Central Government is
hereby granted under Section-2 of the Forest (Conservation) Act, 1980 for diversion of 4.3629 ha of
forest land for widening and up gradation of NH-54 to 2-lane with pave shoulder and geometric
improvements in the State of ~ Mizoram (Package-3)-Deemed Forest area by NHIDCL. subject to
the following conditions: '

1. Legal status of the forest land shall remain unchanged.

2. The Compensatory Afforestation shall be raised and maintained by the Forest Department over
equivalent area diverted i.e. 4.3629 ha of non-forest land identified by the State Govt ar 2
(two) patches i.e. 3.83 ha at location Manpui Ram under Manpui Village Council in Lawngtlai
District and 0.5329 ha under Lunglei Forest Division as identified by the State Govt as per the
funds deposited by the User Agency. As far as possible, mixture of local indigenous species
shall be planted and monoculture of any species may be avoided.

As per guidelines of MoEF (No. 8-84/2002-FC dt. 03.02.2004) the Non-Forest Land which has
to be transferred and mutated in favour of State Forest Department shall be declared RF / PF
under Section 4 & 20 or Section 29 of the Indian Forest Act, 1972 or under the relevant
Section(s) of the local Forest Act. as the case may be. The Nodal Officer shall report
compliance within a period of 6 months from the date of grant of final approval and send a
copy of the original notification declaring the non-forest land under Section 4 or Section 29 of
the Indian Forest Act. 1927, or under relevant section of the State Forest Act as the case may
be. to this office for information and record.

4. The KML files of the area to be diverted, the CA areas, the proposed SMC works, the
WLMP area shall be uploaded on the e-Green watch portal with all requisite details.

L2
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User agency shall restrict the felling of trees to minimum number in the diverted forest land
and the trees shall be felied under the strict supervision of the State Forest Department and the
cost of felling of trees shall be deposited by the User Agency with the State Forest Department.

The protection and regeneration of safety zone shall be maintained by the State Govt as per
the fund deposited by the User Agency.
The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
from the concerned District Collector, if required.
User agency may raise strip plantation on both sides of the road as per the IRC norms as

~ per the fund deposited by the User Agency.

Speed regulating signage will be erected along the road at regular intervals in the
Protected Areas/Forest Areas.

. The user agency shall provide suitable under / over pass in Protected Area / Forest Area

as per recommendation of CWLW / NBWL / FAC / REC, if applicable.

The User Agency shall obtain the Environmental Clearance as per the provisions of the
Environment (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

. No labour camp shall be established on the forest land.

Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to the
labourer after purchasing the same from the State Forest Department or the Forest
Development Corporation or any other legal source of alternate fuel.

The boundary of the diversion forest land shall be suitably demarcated on ground at the
project cost, as per the direction of the concerned Divisional Forest Officer.

Wherever possible and technically feasible, User Agency shall undertake afforesmation
measures along the road within the area diverted under this approval.

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution materials for execution of the project work.

The period of diversion under this approval shail be co-terminus with the period of lease to be
granted in favour of the user agency or the project life, whichever is less.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to any
other agencies, department or person without prior approval of Govt. of India.
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21. The overburden shall not be dumped outside the diverted land. The muck generated in the
earth cuttings will be disposed of at the designated dumping sites and in no case the
muck/debris will be allowed to roll down the hill slopes.

2
[

. No damage to the flora and fauna of the adjoining area shall be caused.

)
Lo

- The State Govt shall ensure that the user agency provide proper drainage of retaining / breast
wall in steep slopes and stabilization of side slope 10 avoid soil erosion and landslides and
provide for proper drains / cross drains. Physical barriers / structures 1o prevent muck from

~ entering streams & rivers and other ecologically sensitive areas are to be constructed on the
lower slope side, if required, before any construction work are started:

24. The user agency shall explore the possibility of successful translocation of maximum number
of rees identified to be felled and shall ensure that any tree felling shall be done only when it
is unavoidable and that too under strict supervision of the State Forest Department; .

25 Viclation of any of these conditions will amount to violation of Forest {Conservation) Act,
1980 and action would be taken as per the MoEF & CC Guideline F. No. 11-42/2017-FC
dated 26/01/2018.

26. The User Agency will have to obtain the Forest (Conservation) Act, 1980 clearance for
removal. if any, of stone, river sand, river boulders in forest land.

27. The User Agency shall submit the annual self -compliance report in respect of the above stated
conditions to the State Government, concerned Regional Office and to this Ministrv by the end
of March every year;

28. The user agency shall comply all the provisions of the all Acts, Rules, Regulations,
Guidelines, Hon’ble Court Order (s) and NGT Order (s) pertaining to this project, if any, for
the time being in force, as applicable to the project;

2. This approval may be revoked, if, the above conditions of approval is not complied to the
satisfaction of the Integrated Regional Office, Shillong.

30. Any other conditions as may be found appropriate in future for the betterment of environment
& wildlife, may be imposed by Integrated Regional Office, Shillong.

This is issued with approval of Deputy Director General of Forests (C).

Yours faithfully,
—~
{Mrs. L. J. Syiemiong)
Deputy Inspector General of Forests (C)

Copy tor
1. Additional Principal Chief Conservator of Forests & Nodal Officer (FC), Govt. of Mizoram,
Department of Environment, Forests & Climate Change Department, Aizawl. /\

Deputy Insp



